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Learned counsel fr J.L.Sarkar

a531sted by Mr G.P. Bhoumick, Miss B.

w'Rathoua and Mr S.Shome for the applicant

moves this application on the ground

-{:that it concerns very urgent matter as

‘the service of the applicant will stand |
}termlnated on 15.10.95. It has been

:submltted by him that the applicant had

uorked since 1984 and his service has
been reneued from time to time before
the date of expiry JF his term, Houwever,
ih this year there has been no fresh
ordef of appoihtment for continuing him
in the service. S
This is a Division Bench matter._

_Placb before the Division Bench for
_consideration of admission on 16.10.95.

~ Mr S.Ali,learned Sr.C.G.5.,C seeks
to dppear on behalf of the respondents.

. Heard Mp sarkar and Mr Ali on the
interim relief prayer. Pending considera
tion -of admission of this application
the respondents are directed not to

termlnate the serv1ce of the appllrant.

(contdsto Page No,2)
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13,10 .95

*

Llst on 16 10 95 for consxderatlon
' ‘of admlss1on and 1nter;m rellef prayer,

S

L

Copy gf this order may be Furnlaned

N tO the coUneel of the partles. .
. e : '"vaf--- . C ;
‘ 1 " ‘Member '
» . A - 4
DQ o L3000
/”%%&;i_ ”
| Ty p
*16.10.95 Mr G P. Bhowmlk/Mr S All. ;
’ By consent ad]ourned to 26,1095 -
in order “to enable ‘the- respondents to* instruct
Mr- ,All._. Ad interim order granted on '13.10.95
to continue till further orders on admission.
Vice-Chairman
/ égékf’.
nkm

A\ !

26.10.95| . Mr G.P.Bhoumick for the applidant.
‘ . Mr S.A1i,Sr.C.G.S5.C for the respondent:
Respondents have filed written states"
ment today.vOn ‘that basis the U R. can be
dlSpDSed of. However,Mr’ Bhowmlck controverts
the statehent that presently there i$ no -
vacancy avallable. The‘representatlve of
the department maintains that there is no
vacéncym Mr Bbﬁu&ic3 states that according
to ﬁis instructions there are 10 vacancies,
In- the circumstanbés the applicant may file

[ SN IR

‘a re301nder. Me Ali is requested to obtain

further 1nstrurtlo

ey

nfactual p051t10n.

Adjourned to 9.11.95 for admission.

" Ad-inperim order to continue. , .
é;//*" a émzz;”/:
A ' .

Mamber V,ce=Chairman
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26,10.95  Mr G.P.Bhoumick for tne gplicant.

Mr §.Ali,Sr.C.G.5.C for the

respondents., - .

-~

Respondents have filed written
‘statemeﬁt.todéy. On that basis the 0.A.
{ I | ; can be dispoééd'of. However, “r Bhoumick
. controverts the statement that presently
_thefe is no vacamcy available. The
" representative of the department main-
tains that tNere is no vacancy. Mr
Bhowmick states that accarding to his
.ifstructions there are 10 vacancies.
In the circumstances the applicant may
, file a rejoinder. Mr Ali is requested
- ' o - to obtain further instructiomsdn factual
position. S
Adjourned for admissicn to 9.11.95.

Ad-interim order to continue.

A

. Member : Jice=Chairman
28]
f . P=11-95 - - Mr.Je.LeSarkar with Mr.G.P.Bhow=-
;0 \ LAy . mick for ‘the applicants(in both origi-
C * nal applications).

'W/ W"‘ ‘ Mr.S.Ali _Sr.C.G.S.C. for the

respondents (in both the applicatio{).

- ' )
P
\Um %l»w7vngJ\ ' Arguiments of both the counsel

are hedrd and concludedfoJudgment
delivered in the- Court. Application

| : is disposed of. orala, it
fgéz”’ffﬂjf { L NQ(’W*’J}IAAO gp?*”7¢} léé;;?f’“

Mem¥di . . Vice=-Chaitman
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19-11-95 - MrsJeLeSarkar with Mr.C®.P.Bhow-. ..
. ' mick for the applicants(in both origi=-
‘'nal applications). _
MreS.,%1i Sr.C.G.S.C. for the

/?Aé‘7é : | respondAents(in both original applica=
Cspy ? Cmrn7 o) tions)e ) '
< | : . Ay ‘ 15€;
N rd Sezndi - - Arguments of both the counsel
R f oty vode : . are heard and concluded.,Judgment
4 ‘ . delivered in the Court. Application
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI-S.

0.8, NO? 241/95 & 242/95

GRS

T AN,

DATE OF DECIsIoN  9=11=-95

Padmanava RO ,&Coﬁu—n 45> .
TR AT | ~ (PETITIONER(S)

T m— —

Dibakar Yas & Ors.(LokikllﬁbB

Mr.J.L, Sarkar and Mr.G. P.Bhowmick- ADVOCATE FOR THE

e S PETITIONER (S)
' Lo VIR 0 An ) .

VERSUS \

Union of India & Ors. L RESPONDENT (8)
Mr.S.*11 Sr.c.G.s.cC. | | ADYOCATE FOR THE

. : RESPONDENT.  (S)

(o U070 A .

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI, VICE~CHAIRMAN
THE HON'BLE  .SHRI G.L.SANGLYINE, MEMBER(ADMN)

1. Whether Regporters of local papers may be allouwed to 7%49
sce the Judgment ? -
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of -
the judgment ? - A

4, Whether the Judgment is to be circulated to the other
Benches ? . ’ W/(m

. Judgment delivered by Hon'ble YVICE~CHAIRMAN
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! CENTRAL ADMINISTRATIVE TRIBUNAL 7.
' GUWAHATI BENCH

wlh 40 N -
Original Application No.241/95 and 242/95, ,

Date of Order: This the 9th Day 'of November 1995.

OA Rpo- 241 1497
l. Shri Padmanava Roy,
Son of Sri S.C.Roy,
WeRe & FoFoDiViSlon CeWeCe

. Dibrugarh On Nv- ’).L}Q"Qb

2. Shri Dibakar Das -
Son of Late Bhopal Ch.Pas
West Chowkidinghee |

- Ashok Path, Ke.P.Road,
Dibrugarhe

Son of Sri Kukheswar Das,
Resident of Mohanaghat Khania Gaen
PeOe, PeSe & District Dibrugarh.

3. Saswati. Mitra
daughter of Late Bholanath Mitra

Resident of Dibrujan, Jalnnagar Colony.
PeOs, PeSe & District Dibrugarh.

4, Shri Ajay Sinha
Son of Ranjit Sinha,
C/0.DsN.Sarkar
Subhashpally, Dibrugarh
P.Oe, P.Se. & District Dibrugarh. ... Petitioners

By Advocate Mr.J.L.Sarkar, Mr.G.P.Bhowmick,
Mr.B. ajkhowa
Mr.B.Sharma.

1, Union of India,
2. Central Water Commission,

Govt of India represented by Chairman,
Ce W.C, ReKs Puran.

Sewa Bhawan,

New Delhi-66,

3. Executive Englneer, Central “ater Commlssion,

Upper Brahmaputra Division,
P O. Central Revenue Byilding '
ibrugarh. 786003, , coe ese Respondents

By dvocate Mroso 1i, SreC.eGeSe.C. (.;"" MA—OM.).

CoMMONQ R D E R
AN
CHAUDHARI J(VC):

o .
Mre.J.LeSarkar with Mr.G.P.Bhowmick for the
applicants(in both original applications)’
MreS Ali. sr.C G+.S.Ce for the respondents (in both ‘

the appllcations) /

™ 1 ~n -~
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Both the 0O.As admitted. Notice waived.

Mr.S.Aii, Sr.C.G.S.C. appears for the respondents,

By consent taken up for final hearing.

1. All the applicdnts concerned in both the above
original applications were appointed as Khalasis in the-

Central Water Commission at Dibrugarh Division, by order
issued by the Peputy Director on feSpectivé dates mentioned
belows:- -

i) Applicant in 0.A.241/95 =  9-5-84,

ii) Applicants in O.A. No.242/95

e Date
Applicant No.1l , 29m5=92
Applicant No.2 29-5-92
Applican£ No. 3 . ‘ ' 29-5=92
Applicant No.4 30-5-92 |

’The appointments were made on purely'tempp-'
rary basis for specific period. After each specific period
the appoihtment was purpofted £O be germinated and the
applicants were re-engaged for specific duration. The
nature of appointment was seasonal appointment. The
last order of engagement of all the applicants made on
purely adhoc basis_dated 6-5-95 stated that the post
was purely adhoc and will continue maximum up to 15-10-950r

requirement of job whichever is earlier ;nd will not
confer any title of further eméloyment of any kind. Appre-
hending the discontinuation éfter 15-10-~95 the applicanﬁs‘
appraoched the Tribunal by the instant applications on
15-10=95. They pray that}the§r services may be regularised

in the post of Khalasi by absorbing them'against in vacant

contd/-
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postse. By interim order dated 13-10-95 the respondents were
directed not to terminate the'sérvice of the applicants
until furiher orderse.

2.- ~ The case of the applicants is that during th-e
long period since the dates of their initial engagement
they have continuously worked for ﬁore than 240 days and

they have thus become entitled to be regularised.

3. The respondents have inter alia contended in the
written statement that the applicants were appointed to

the posts of seasonal work.charged Khalasis and the appoint-
ments related to limited purpose as the services were
utilised during monsoon period for specific purposes of
data observations etc. The respondents also point out that
presently.there is no vacancy avcilable in. the Upper
Brahmaputra Division, CWC, Dibrugarh (®ssam) and that
whenever vacancies will arise in the regular workcharged
Khalasi category these will be filled up from amongst-
seasonal workcharged Khalasis according to the seniority
and fitness maintained for the purpose in accordance with
the diredtions of the Central Administrative Tribunal,
Ahmedabad Bench in 0.A.N0.416/1986 and 417/1986 and further
that the practice of regularisation of service of seasonal
Khalasis has been observed in the pest and_will be observed
in future also.

4. Having regardvto the fact £hat the applicants wvere
engaged from time to time for seasonal work it is not
possible to direct their'regularisation straightawvay par-
ticularly as it is stated by the respondents that there
are no vacancies available at present. The assurance given
by the respondents in the written statement that when

vacancies will arise in future they will be filled up on

contd/=
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the basis of seniority of seasonal Workcharged Khalasis

in our opinion should satisfy the applicants. We agree

"'with the observations of the Calcutta ﬁénch of the

CAT in O.A. 136/92 depided on 25-6-92 that a casual
labourer has no right to regularisation merely because
he has worked for several years'as such if no vacancies

are available for such regularisatione.

4, * MreS.A11, 8r,c.G.s.C. on instructions of
Mr.K.K.Saha;SSA Executive Engineer, Central Water
Commission Dibrugarh who was present to assist hiﬁ »
;nformed us that at present there are no ¥acancies to

be filled up as also produced a letter of the Government
of India CWC dated 26-9-95 to the Superintending
Engineer H.0.C, ch; Guwahati stating that a Scheme

for gr;nt of Temporary Status, Regularisation of service
of workecharged empiqyees is being processed in the
Commission and it was anticipated,that completion of
procedure-requirements may take sémetime. Mr.Bhowmick
on earlief‘occasion‘seriously disputed the correctness
of the statement- of the respondents that there are no ‘
vacancies available and submitted that according to '

his instrudtions there are 10 vacancies available. To-day
Mr.?arkar on behalf of the applicants has filed an
application stating that there are 12'posts lying Vacant
in the Division and seeking a direction to the respon-
dents to produce "staff position return" of last six
months in the Brahmaputra Division.

Se - Since the‘controversy\raised relates to the
factual position and as ituthe applicants who assert

that there are vacancies existing when it is stoutly
denied by the respondents the mere averment that there

are posts lying vacant and the entire gamut of staff

cont@/=-



position may be examined is a difficult proposition
to be accepted without even prima facig evidence being
produced. After this position was made clear Mr.Sarkar
submitted that the respondents may be directed to
ascertain the position and thereafter to consider the
question of r?gularisation of the applicants taking

into account the fact that they have worked for more

than 240 days and under the policy of the Government

"~ they are eligible to be absorbed and they should not be

rendered jobless.

.

6e '~ In the light of the above circumstances follo-

wing brder is passed:

1) The respondents may.ascertain whether

vacancies are available to be filled up

as claimed by the applic;nfs in the appli-

cation f%fled to-day in 0.A.241/95. If any
» _ vacancies are available ;he-applicants may

be considered in accordance with their

seniority and eligibility for being appoin=-

ted on regular ﬁ0rkcharged establishment.

ii) In the event of there beingino posts availa-

ble presently the respondents shall consider .

the case of the applicants as and when
= ~°

N vacancies will arise in future.

iii) The respondents shall give benefit to the
applicants of the 'scheme which is undef
preparation for granting temporary st&tus
and regularisation of service, as and when
the scheme is impleﬁented byt subject to
eligibility and seniority of the applicants‘

‘as may be required to be satisfied.

- contd/-
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iv) Till the applicants could be considered
for regularisation in the aforesaid namer
it is hoped that the respondents will try
to continue them on.temporary engagement to
the extent poséible and may not terminate
their services immediately merely on the -

ground of disposal of these 0O.As.

Both the OAs are disposed of in terms of the above

directions. The interim order of stay dated 13-10-95

" stands vacated consistently with the aforesaid directions.

Crgw,k\),lk,v’m/dyv ey W o Mol g}‘oﬂ 242\ 95 .
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IN THE CEXNTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BZNCH

CASE NO. ;22#, OF 1995

Sri Padmanava Roy eenee Petitioner,
-G -

l. Union of India & 2 others..... Respondents.

I NDEZX
Serial No. Particulars Page Number
1. Petition 1 to 7
2. ~ Annexure - 1 8.
3. Annexure - 2 9.
4. Annexure - 3 ' 10.
5. Agfexure - 4 | 11.
6. Anh%xure -5 12+
7 Angéxure - 6 13.
8. Annexure - 7 14.
9. Annexurs - 8 15.
10. Annexgure - 9 16.
11. Annexure - 10 17.
12. Annexure - 11. 18.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' ' GAUHATI BENCH.

SHRI PADMANAVA ROY,
Son-of Sri §,C.Roy, )
W.R. & F.F.DiViSiOn CCWCCO

Dibrugarh. :
ecese  eesee PETITIONER .

A

~VERSUS -~

1, UNION OF 1INDIA,

. 2 ,CENTRAL WATER COMMISSION
GOVT. OF INDIA  REPRESENTED

by Chairman, C.W.C. R.K.Puran,
Sewa Bhawan, C
'New Delhi-66

3 ,EXECUTIVE ENGINEER,
CENTRAL WATER COMMISSION,
Upper Brghmaputra Division,
P.0.Central Revenue Building,
Dibrugarh-786003, R .
«ee+.. RESPONDENTS.

1

1. ZAppointment Order No.,UBD/Dib/MC-3/1612=-16
dated 28-4-95 issued by Executive Engineer,
U.B.Division C.W,C, Dibrugarh.

2 Jurisdiction of the Tribunal :

The applicant declare that the subject
matter of the Order against which ' he want
redressal is within the jurisdiction of the

Tribunal.'

Contdeeee?
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3. Limitation:  _

The applicant further declare that the
- application is within the limitation period
prescribed' in Section 21 of Administrative

Tribunal Act,1985.

4, Facts of the case.

_ The applicant was initially appointed

“ as_Khalasi oh 9-5-84 Vide Order NQQWRFFD/Dib/f
WC—3/1787-91 iésued by Deputy Director W.R .&.F.Ff
Division~CAW C. Dibrugarh for a period from
15-5-84 .to 15-10-84 on a pay of Rs.232/~ per
“month in the scale of pay of Rge 196=3=220-EB~3-232,
The pQSt was purely temporary and was to éontinued
upt9'15—10-é4 or on completion of work whichever |
was earlier, The said order is ma:ked hereto

as Annexure =2, Thereafter he was termiﬁated

and again reappo.intment as Khalasi in the

same rhanner and with the same pay and in the

same pay scale for the same period for 1985

and 1986 reSpectively. fhese oroers are annexed
herewith and marked as Annexure-3 and 4 respect-_
ively. Then thereafter he was again reappointed

in the same post for same period with a new

pay .of Rs.750/- in the new ‘pay scale of Rs¢ 750«
12-870£EB 14-940/~ from 1987 till 1995, These

Contdeess(3)s .
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~ -appointment orders are annexed herewith and
marked as Annexﬁre «5,6,7,8,92,10 and 11 res- -

pectivelye«
- 5. Ground for relief with legal provisions:

| The applicant is a‘citizen of Indié by
birth and entitled 'to the funamental rights
guranteed in the Consti tution. He has his right
tg_earn his livelihood, equal Oppurtuhity in
the matter of public employmentpana right to
equality. The temporary appdintmept of applicant
for a short period‘each year, on Advhoc basis
without future prospect aﬁé increase of pay even
in the pay scale  given in the appointment letters
are violative of the provisiqﬁé enshrined in
N Artiqle 12,16 ana 21£g; fhe Constitution of
India «The éaid appointments are also violative
of,fhe vafious statutory.rulés and layws laid
down .by various Courts and Tribunals. It is to
be menfioded specifically that the applicant |
is. about to cross the age bar -imposed on
Centrai Govt. employment of the aforesgid Category{
He will éu?fer ireeparable loss if his post is

-
not regularised.

3 Contd....(4) . |



-(4)=- IR

tadona, Nova 7@7‘»

6. Details of the remedies exhausted: .

Does not arise .There is no statutory provi-

sion for appeal/representation. _ .

T Matters not préviously filed or pending

with any other Court:

Thé appliCant‘furfher aeclareﬁthat he had
not previously filea any application, writ petition’
of suit regayding the matter in respect of which
this application has been made before any
Court or any‘other\authority or any other bench
“of the’Tribuhal ﬁor.ény such application,
writ petition or suit is‘éenaing before any of

-themo

8. Relief Sought:
_ ' In view of the facts mentioned
., in para 4 and 5 above the applicapt pray for

following reliefss

i) «For regularisation of his
service in the post of Khalagi at
present holding by the applicapt which

will continue upto 15-10-95,

' ii) .For absorbing the applicant
in the post-at present 1lying vacant
with the-réspondents and particularly

with respondesnt No.3

| | : "~ Contd...(5),
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iii), Or in the alternative to
give a direétion to the respondents to
consider the case of. spplicant in future
_;egdiar employment without any agerestric-

- :

. *
tions imposed upon him and consider his

seniority accordingly.

iv). The applicant further prays

that he may be allowed to present this

- applicatidn as his cause is same and the

Same may be -accepted as such,.

9., Interim Order if any prayed for :=

It is prayed that till

_d&SpOsal of hearing of this petition the

order for continuation of the post
maximum upto. 15«10-95 of reguirement

of job whichéver is earlier as mentioned

*is Annexure 1, 8y@==méd—é may be staved

and the Applicant may be. aldowed to

continue his respective service in

| his respective post.

L4

- 10, PARTICULARS OF POSTAL ORﬁER/BANK DRAFT,

Contde.. 0(6) . ‘
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11,  LIST OF

ENCLOSURES .,

. ANNEXURE~2 :=

ANNEXURE w23~

-

ANNEXURE=3:e~

ANNEXURE . =4~

ANNEXURE '.5. o
gmmmmE-sz-
ANNEXURE -7 t-
ANNEXURE -8 -
ANNEXURE~9 :~

ANNEXURE -10 2-

ANNEXURE=11:~

Appointment Order dtd.6-~5-95

of the applicapte.

Appointment Order dtd.

. of the applicapte.

9-5-84

Appointment Order dtd.14-5-85

of the applicant.

Appointment Order A4td.
of the applicapte

Appointment Order dtd.
of the applicant.

Appqintment Order dtd..
of the applicante.

. Appointment Order dtd.

of the applicant.

Appointment Order dtd.
of the applicant.

Appointment Order dtd.
of the applicants

Appointment Order dtd.
of-the applicapt.

_Appointment Order dtd.
of the applicante.

Contdeese. (7)

2-5-86

14-5-87

10-4-89

2-5=90v

2-5-91

2=5_92

14-5~93

29-4-94

<
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VERIFICATION

[

I, Shri Padmanava Roy, Sontof'Sri S.C.Roy,

. aged about 30 Years, working as Khalasi with

Executive Engineer,C.W.C,’Upper Brahmaputra Divn,

'Dibrugarh do hereby verify that the contents. of
paras 1,2,3,4,6,7 and 10 are true to my knowledge
and pala 5 are believe to be true on legal advice
-and the contents of paras 8 and 9 are my humble
sumission before tHe Ho ble Trlbunal

Nava ??a\[

Signature of the applica_nt.

Dated : 12~10-95

Dibrugarh., : ’

e
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FHOIE @ 20799

' e Governmant of 1ndia
ot Centra 1 viater Comuissisn
Udwer Drahmagutra Division
P.0. Central Ravenue Building
Dibrugarh.. 786003

NO;UBJ/Dib/WC~3/95/ﬁtQ\6;;\\‘ Dated ,Dibrugarh thq_}g;ﬁi;_/95.

OFFICE ORDER

The undersigned hereby offers the following person
da temporary post of Khalasi(Seasonal) an FaY Or Rs.750,- per month
in the scale of My of Rs, 750-1.2-870---EB-«14~~940/--- alongwith dearness
and other allowances at the rates admissible (undor ang Subject to
the conditions. lasig down in the rules and orders governing the
grant of such allowances in force from time to time), The post is
purcly ad-hoc ang will) ¢ontinue max Lmum uato 15,10, 95 ay requirement
of job which-evor ig garlier. It would not Confer any title of
further employment of any kind, “he appolnting author ity reservaes
the right of terminating the Service of the appointee at any cine
without assigning any ‘réason and immediately pn tinding any .absence
from duty or any kind of negligence/allegations,

Me should definitely raport for duty at iz following
place of . .. on 15.5.95 (rN) failing which the apoolntrant order
would automatically stand cancelled, No request for eithor change of
PoSting or Gxtension of date of Joining shall be cntertiined ., The
appointee should perform his ducy with regularity,punctuulity,
Sincerity ang interest for the amergency £ lpond foracastiag job,

U No TA/DA is admissible for joining the Lolit, -

Vaeoie wan . e e e YA G i e su

e e e < eee -
Sl, Name and address iExchange Regn.and. Place or DoSting
Vo. | ' ' name of employment |
L , ‘exchange. !
e - P et i iale i o B N AT e T b bt ey N R .4.‘......_...,._,,,.,“,_‘““
T ‘
le Sh, Padma Nava Roy Noe. 3612/82 Guest Room
* Nallapool,Ashomia Para, Dibrugarh U.B.DiviSion,Dibrugarh
' "Dibrugarh, ' ,
. ~ by

('Ri L. Dut:a )
' EXecut ive Enginner .
‘ : i " YaBPivision Cuc,iinrugarn |
Coby to i | ‘ : . PR AL i SRR
1. Person concerned (through post on his last known resideneial
address) , :

2. Tbe‘AsSismant Engineer,U.B.Subdbivn.NQ;I/II and Suban: ‘vi Srhe
DlVlsion,CWC,Dibrugarh/Jorhat/Itanagdr and £aD (day) . cp, e joini
report may pleass he SNt to this off ice in due cour 2
Sgrvices be Proparly utilised with Strict supervicis

2. GX gAO/H\C,/Concerned Section Tn-charge, 2ancorned R R N Y o

teno, .

s
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ANNEXUR E -.2

GOVERNMENT OF INDIA
CBNTRAL WATER COMMISSION
WATER RESOURCES AND FLOOD FORCASTING DIVISION
P.O. CENTRAL REVENUE BUILDING
DIBRUGARH - 786003

No. WRFEFD/Dib/WC~3/1787-91 . Dated Dibrugarh the 9-5-84

prA
MEMORANDUMNM

£

Subject @ OFFER OF TEMPORARY APPOINTMENT TO THE POST

OF WORK-CHARGED KHALASI,

The undersigned hereby offers Shri Padma Nava
ROy a temporay post work charged khalasi on a pay of %.196/~ s
per month in the scale of pay Of R5.196=-3~220-EB~3-232. He will
a3so be entitled to draw dearness and other allowances at the
rates admissible under and subject to the condition laid down #%
in rules and orders governing the grant of such allowances in
force from time to time. The post is purely temporary and will
continue upto 15~10-84 on completion of work whichever is earli-
er. The appointment is purely temporary and willwot confer any
title to permanent employment. The appointing authority pessrges
reserves the right of terminating the services of the appointee
at any time without assigning any reason.

He should report himself for duty to C.F.F. sub
Division CWC Dibrugarh with effect from 15-5-84 . If the candi-
date fallssto report for duty to the prescribed period the
appointment order will stand cancell.

No TA/DA will be admissible for joining the post.

sa/-
(J.Goswami)
Deputy Director
WeR.& FoF.Division ear : CWC Dib.

To,
Shri Padma Nava Rpy
C/0 s.C.Roy
Nalia pool
Sataang Mondir Dibrugarh.
&/
e
’_p
. o
¥ \gn &

" g -



ANNEXURE - 3

GOVERNMENT OF INDIA
CENTRAL WATER COMMISSION .
WATER RESOURCES & FLOOD FORECASTING DIVISION
P.0. CRNTRAL REVENUE BUILDING
DIBRUGARH -~ 786003
NO. WRFFD/Dib./WC=3/2274=79 Dated Dibrugarh the 14-5-85

MEMORANDUM

SUBJECT ¢~ OFFER OF TEMPORARY APPOINTMENT TO THE POST
OF WORK CHARGED KHALASI.

The undersigned hereby offers Shri Padma Nava Roy
a temporary post of work charged khalasi of a pay of Pse 196/~ per
month in the scale of pay of Rs.196- 220~EB-3-232. He wtll also
be entitled to draw dearness and other allowances at the rates
admissible under and subject to the condition laid down in rules
and orders governing the grant of such allowances in force from
time to time. The post is purely temporary and will continue upto
15-10-85 on completion of work whichever is earliear. The appoin-
tment is purely temporary and will not confer any title to perman-

_ent employment. The appointing authority reserves the right of

terminating the setvices of the appointee at any time without a
assigning any reason.

. He should report himself for duty to W.R.& F.F.Divn.
OWC Dibrugarh with effect from 15-5-85 if the candidate falls t
to report to duty on the prescribed period the appointment order
will stand cancell.

No. TA/DA will be admissible for joining the post.

sa/-
J.Goswami.)
Deputy Director)
W.R.& F.F.Division. OWC Dibrugarh.

-To,

&hri Padma Nava Roy
C/0 S.C.Roy ‘
W.R. & FEF:Division CWC Dibrugarh.

Copy forwarded to i-

1. The Assistant Engineer C.F.F.Sub-Division CWC Dibrugarh.
Joining report of above incumbent may please be sent to this
office in #kedue cource.

2. The Employment OFFicer Employment Exchange Dibrugarh.
with reference to his letter no. ACT /42/85/3369 Dated
2=-5=85 for informationd ,
3. Account Branch W.R.& F.F.Division OWC Dibrugarh ( in duplicate)

4, Office order file No. G 5.
sd/~ Illegible
J.Goswami - :
Deputy Director
WeR.& F.F, Division Dibrugarh.

s P R - 75 SRR (= NSRS SR 5 . gmee



GRAM : FORECAST, ' PHONE : 20799,

’

. , L . . GOVERNMENT (F INDIA
e L . CENTRAL WATER COMMISSION : .
, ' WATER.RESOURCES & FLOOD FORECASTING DIVISION :
P40, CENTRAL REVENUE BUILDING ..
DIBRUGARH = 786 003.

. !
/

NOHRFFDYDIMC =8/ ; ¢ [-sm-DAtEd,Dibrugarh ‘the /S f86

"

MENQ B. ANRUN
SURJECT 3= OFFER OF TEMPORARY APPOINTMENT TOQ THE

¥ Y POST OF VORK-CHARGED KHALAST.

The undersigned herelly offers Shri_ Fudls lNave R@f

' a temporary post. of work~charged
Khaldui on g Pay of RS, 198/r por mongh.in the scale of
‘pay of RS, 19§~3«220-~EB=3-232, He will also be entitl  to
, draw dearness and other allowances at the rates admissible
v under and subject to the condition laid down in rules and A
- ‘orders govepning the grant of, such allowances in force \
from time to t;ime, The  post is purely temporary and will
con:tinue ppto 15 o 106 5 66 on completion of work whlcn
ever is eaxl*ex. The dppoint@unt is purcoly temporx: and
will nbt confer any title to permanent employme nL. 'hu
appointing aughority reserves the right of temminating the
services of the appointee at any £ime w1thout a&smoning i
any rquqn, .

o

) . He should report hlmself for duty €o0_al . H.& X.J.
'_g Nkl O L "U.J(‘ T4 ‘mnu e , ' with effect fr"‘“

NE4L, Vlg 10 : If thu,candldate fails to report for
duty on thé prescribfd period the ap001ntment order will
stand cancell,

No TA/DA will bé*admis&?ible for joining

the post, . o

. \
f  J. eﬁ.mmi ) Ll

- " Deputy Director .

5 Wi & FF Division:CWC:Dibrugarh:

04 ‘ . . ) o
C// 'Shri_ FPadina Nave koy . A L -
: Gavarupathur R

Y0 i brugarh

Copy forwarded to := ;

1. The-ASSiStane Engineers~CrFs Sub-Divdcdon, CWay Howesdallo (C), Wolle &
Fednd Ae- et of"dbwwe“incumbentwmay»tﬂea@e be- seps -~
_uamahéu»eﬁﬁiee~1ﬂ~dﬂe~nearue; o, Uive s o, UWC, Livrugarh

/”
The Employmgnt Officer, Ewoloym@nt Exchange Dibrugurh
with reference to. hxs letter No,ACT/J)’j»/fQUU

~ Dated__28.4,86 “ for informagion. ,

-3, Account Branchiin duplicate)?hR & Fr DlVlSion C.wW.C.,
Dibrugarh. :

4. Office Order File No, G=5. o . o, ™

54 File Nos n.C=ly/ ' L AN
. o ""/Mm .
A : L XN . .

. DEPUTY “IRECTC: :
WR & I'E DIVISIQN CW: “TNRY: e




\ ‘“’-Pﬁ\a -

(») &

ANNEXURE 5

GOVERNMENT OF INDIA
UPPER BRAHMAPUTRA DIVISION
CENTRAL WATER COMMISSION
P.0O. CENTRAL REVENUZ BUILDING
DIBRUGARH - 786003 (Assam)

No. UBD/DIB/WC-3/2692~96 Dated Dibrugarh the 14-5-87

MEMOR ANDUM

Subject: OFFER OF TEMPORARY APPOINTMENT TO THE POST
OF WORK~CHARGED KHALASI

The undersigned hereby offer Shri Padmanava Roy
Khalasi on a pay of ®.750/- per month in the scale of pay of
Rs«750-12-870 EB-14-940/-. He will also be entitled to draw.
dearness and other allowances at therates admissible under and
subject to the condition laid down in rules and order governing
the grant of such emd-wiil-eomtirwe-upee allownmnces in force
from time to time. “he post is purely temporary and will continue
upto 15-10-87 or on completion of work which ever is earlier.
The appointment is purely temporary and will not confer any title
to permanent employment. The appointing authority kteserves the
right of terminating the services of the appointee at any time
without assigning any reason. :

He should report himself for duty at Pivision
Office U.B.Divn.CWC Dibrugarh with effect from 15-5-87 the
candidate fails to report for duty on the prescribed period the
appointment order will stand cancell.

No. TA/DA will be admissible for joining the post.

Sd/- Illegible
J.Goswami
Executive Engineer.
U.B.Division , Dibrugarh.

To,

Sri Padmanava Roy

Naliapoolr Satsanga

Mandir, Dibrugarh.

Copy forwarded to :=-

1. The Assistant Engineer Joining report of above incumbent may
please be sent to this office in due course.

2. The employment Officer Employment Exhange Dibrugarh with refer-

ence to his letter No. ACT-58/87/2345 dated 8~5-87 for information
3. Accounts Branch(in duplicate) U.B.Division CWC, Dibrugarh.
4., Office Order file No. G=5

sa/-
J.Goswami
Executive Engineer
JJJ U.B.Division CWC; Dibrugarh.




GRAM : FORECAST, PHONE : 20799

GOVTRNMENT OF INDIA
CENTR 1L, WATZR. COMMISSI ON
UPPER MRAHMAPUTRA DIVISION
’ P,0O. CENTRAL REVENUE RUTILOING
DI BRUG-RH -~ 786003 .

No.UBD/Dib/MC-3/89/1%3g .. 8¢\ Dated Dibrugarh the 0 N /89

SUBJRCT :=-  OF “ER OF TEMPORARY ARPOINTI/ENT TO THE POST OF
VIORK CHARGED KHALASI (SEASONAL)

The undersigned hereby offers the following persons
a temporary post of Knhalasi(seasonal) on a pay of Rs. 750/~per
month in the scale of pay of Rs, 750.12.870-LB-14~940/~, They
will b€ also be entitled to draw dearness and other allowances
at the rates admissible under and subject to the condition laid
down in the rules and orders governing the grant of such allow-
ances in force from time to time. The rost is purely temporary
and will continue upto 15,10.1989 or completion of work whiche
ever i$ earlier. The appointment is purely temporary and will
not confer any title to permanent employment, The a“ﬂrxn*xng
authority reserves the right of terminating the services of tio
appointee at any time without assignhs any reason,

They should report themszlves for duty to “he
place of posting with effect from 15.5 1989 failing which the
L appointment order will stand cancelled. thshould also herehy
z 1N directed to inform undersigned on or before 30.4. 89/ £ they
Writ- accept the offer on the above mentioned terms and corditions
i fuiling which the appointment will bhe cancelled,
' No T.h./DA will be admissible for jfoining tha

post,

-nm'-i-r,nnﬂn-t-ume_ulﬂunna ~nuww-'a.“vu;—.aknm|.‘l-ﬁuamanmn7mm e L O G TR RS R D O VR LG M Nl 3B |‘ I TR L L TR RS D . B TS S LD €T ST A
Sl, iName & AdGress E.E.Regn.of with! Place of pauuwsg
No.'! - 'namn of £,E.

. S8 AGD WA ind s

- T aam RS L EfE ks €W dalin S B L0 TES wwh €39 T SR OISk B8 TR R LR AN T T WA ﬂtﬂl““l'm“mwuﬁ' S s IR TR e At gmay

. g.g.lg_a\_f' TON :CHC DT BRUGARH_

¥, Sh.ishori Giri, _Enél;w .B.ivn,. ,CWC ,Dibru-
Jiban Phukan Nager, Dibrugaurh g¢rh
P,0,C.R.Building,Dib. '
&94. Sh, Padma Nava Roy . - dn -
: Naliapool,sshami,a Para
Dibrugarh,
3. Sh.Bhadreswar Gohain, +1.343/83 - LD -
Kotoha Na-gaon, Dibrugarh
P,0, Baligaon. '
4. Sh,Ranjit Khati 416/86 - dp -
Binarigutia Gaon, Dlorugarh.,

P.2.Churania,Dibrugarh,
U.D.SUB JIVN,ICUC : DI BRUGARH

>« Sh.Jagyadhar Das 3479/83 W.T.,Stn.,N~harkatia
Maricha Gaon, D?E;v;;;h
P.0. Chab. 2. ' ST

6. Sh.Daba Kr,.,Das v - 2518/81 W.T.,Stn. Caeninari
Puharikhania Village Dibrugarh

O.Mohanaghat ,Dibrugarh.

7. Sh.Runu Tamuli 1128/85 , G&D site,CHC ,Chend -
Nilmaniphukan High Dibrugarh mari .
School Compound,
P.O.Dibrugarh.

Mw\ Contd...2...



' S R
. L °
Gram-: Forecast, . ' L o thone : 25709,
' : Government ¢f India ' :

. T.B.Division : C.W.Comnissinn

. Y.0. Central Revenue building

L © .- Dibrugarh - 766 003,

! o, ~n “li ;"' LR S ) '

: 0, UBD/Dib/WC-3/90/ 2356-2430 . . - Dated,Dibrugarh the__2 /.5 ,:790.

’

4

The undersigned hereby offers the following persons, a ten-
. 'rary post of ¥halasi (Seasonal) on a pay of %, 750/~ per month in the
. %y scale of pay of e 750-12-870-E5-14-940/-. They will also be intitle
"5 draw dearness'anrd other allowances at the rate admissible L~der and.
biect to the condition 1aid down in the rules and orders governing
"¢ grart of such allowances in force from time vo time. The poot is
.rely temporary anc will contirue upto 15-10-1990 or completion of.
wri which.ever is ear.ier. The appointment is purely <cemporary ang
“i11 not confer any title to permanent ewployment, The appointing
anthority regerves the right of ternﬁnating the service of the appoin=-
o® at any time without assipns ary reason, o . o
..They should repart themselve for duty to the place of
28ting with effect from 15-5-1990, failing which the appointment
‘rder'will stand ¢arcelled. - . . y -
‘No T.A./D.A. will be agmissible for jeinine the post.

<
.‘---.__...-._.u.._—.-.-_.—‘-———u...-.._.._.......--.-..w--—--.

T T ¢ E.li.Regn,with ! : Place of
a,) Name’ & Ad@ress ey, Name-of EWB. ! posting
o I, IR S R e I I T T
{ SRR ; -
¢ 2 P e q 3 o 4
- e - - e - - - o ,.:"!....""“"“' e S TS
Sh, K,Givs, -, P R Zéé@é .. U.BuDivision, O VLG,
Tlban Phukan Nagar, Lo.oaparh Dibrugarh, '
®.C. C.R.Eailding, S
Dibrugarh, e L '
\Xﬁi Padmarava Roy, , '""‘”ggigABQ : . : ~ do -
Na l'..:.pOOl ’. , -1- bm{?a-yh A . : |
A;hanuyafPéfa;Pibruééfh;f A b Lo g

e T oaa : Poo o gy TR SO
&‘hc" ]33-’.lt_ PQSv SR AP PR AT 5—..25%@2 O I T EL N o o SR
ratun.eklagaon,. ., i Sibragarh .0 L e,
+15.0.- Fohanaghat, Divmezph., .- [ N

f)h. ‘So".’BOSG;" : V R AN 607 :82 PR O ' e ' < Q0 -

.Paravarl My Colory, ' Ifbragarn ' - " . L
Elork Vomqm18, s L P TTUVTETTN -

}r;NoLC,'Dibrugarhgi

. e . . . .ix ',.‘l.

N P A - do -
0/0 Mnitesuar Doka, | Biieaen ,

‘ ae L ST T .

Paltan Eazar, -

e

UPLO. talannagar,Dibrugarh. + ¢ ! ‘
Sh. Tipul Dutta, = ° . 091/81 . - do -
V1'1: Bhatemora faon, - g&%ﬁéf- : SRR -
. P.0. Ehatemora (RRL.), . } . : . .
« Torhat, : N B -
‘€h. Detakumar Dag, e - g538281‘ C - do -~
' " "Iuharikhania.village,” - JoriitT - w S
) P‘O‘ Mahoa e wle 2o ma ‘ oy . .

LI

A e
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Gram : IPorecest, PLhoua @ 2071090

Govemmmont of Tndia
Contral Ylatceyr Cumm'buLon

- t ’
Uplbl Branrajutra ~ivision
‘ o ‘ P,0. Cenzral Revenuo dLllaxng
' Dibrucarh . 735007

o
—t
.

————— g i, cor—

NO L URD /DL /HC-3/01 19957 Dete ibpugith chie T /¢

The undeosigacd heveby offors the Following
person$ a tenolrarny oot of m“al;si(”<J¢'ra”) cn & pay of 750/w=
o2r moath in the scale of pay of RS, 750w12-870-EB-144940/~,
They will alSo be entitled ¢ o Jdvwaw Learness ana other allow-
arces At the rate admissivle orsdar ane subject tw the condition
laid down in che rules and codoers govaoning the grant of sueh
allowances in force from cime to time. Tha post Ls purely
temporary and will continue unto 15,10 1691 or completion of
werk whicnh ever 15 eariier. The IWpuinumnent is curely temporary
and will not confer any L.t le to perranent employment. The
appointing authority ires ;;v0u tne right of terminating the
service of the appoin-aee at any time without a ssigns any reason,

—

wiselve for duty to the
5,1991, failing which the

They chould ceoort o
place of nofStiny witn effcot fron L 15
appointrent oxder will a_urd carcallo

.
A
"

Mo Th/Da will e adnissible for joining khe post.

g e e et e LR e s e e e e e e e e
Sl Name & addgoss oo ELegabuieh ‘Place of
Np . buome of B8, '‘Posting.
.ﬁ{,u,mu_.hum‘n‘“l“.“ﬂmg. e L e e e e e
o 2 , : , 4
.. iy - - we VYo .. - “-e “ ] - -

R T T REE TR TP P E RN
1. Sh.,k.Giri, ERESTr " uL.i.Division,CWC,

Ji0an Mpukan Nagoos, A 1id lf(:, h ‘ l‘l Hrugarh,

PooLC L oud lding,
{hrigach, -

St admanaya oy, o273 e do .
Naliapnnl, Dibruagah
Ashamiya Para, Dibrugarzh. .
2. Sh.,Rijik Das r 2204 /23 - do -
Matun Tek lagana, : Dibrugarh
P,0.tiohanaghar ,Diorvgarh.
4, Sh.G.Deka, . 501 /883 - dop -
c/0 Tehl by Deke, Dhﬁlaakrh '
Paltan Bazer,
P.o . Jalannagar .Cibrugara,

5. Sh.S.Bose, ' 607 /87 - do .
pDartari Rly Colony. Fibugach

Block ih3,1ulb,
Or.Np .G, Pibrugarh.

6. Sh.Bipuibattea, 3u~l Al - UD -~
Vi ll,Boaetencra Gaon, JoLna T
PLo.Rhatemoraliciul) Jorniiat,

7. Sh.Debokumar Dos K SANVER - o
Pubiarihuania Villago, Ll ag.re

P.O.mohanaghar, Dul rocanh

—

W\ B . DL S S J)ou?.o 3 Q

,(éﬁgi?

‘f\
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‘Gram :_Forecast. ' | , Phone : 20799,
, bibrogarh Government of India |
U.E.Division : C.W.Commission

P.0. Central Revenue Fuilding
Dibrugarh - 786 00%.

' Wo.UED/Dib/WC~3/92/ 2241~392 Dated, Dibrugarh the_pys  /1992.

OFFICE ORDER.

The undérsigned hereby of fers the following deraons a tem-
porary post of Khilasi (Seasonal) on a par of k. 750/~ per month in
the scale of pay of ls.750-12-870~EB-14~940/~. hey will also be
entitled to draw dearness and other allowances at the raten adnigai-
ble under and subject to thz conditions laid down in the rules and
orders governing the grant of such allowances in ZYorce from time to
time. The post is purelyzgwaq§?ff continue upto 15-10-93 or %Pmp%ﬁ%r
tion of work whichever is earlier. The apvpointment is pu“ﬂlv/ang wil
not confer any title to permanent employment. The appointing autho-
rity reserves the right of torminating the corvice of the appointee

at any time without assigning any rcason.

' They should report themselvas for iuty to the place of
. posting with effect from 15.5.92, failing which the appointment
order will stand cancelled. . -

NO.TA/DA will be admmissible for Joining the pos*,

R g S ot e e e e e e ek S s o e s e Y L St S e e e e e S e S8 4 b e em s e o e e e e o

:J‘l' '.lJvoR A b

o1 Mame and Address name g%ndfi? i Place af posting

—_4 ____________________________ 4__u__~*u_---;4 _______________________

1 2 ' P! t 4

o e e e e e e e e e et 2} o e e e e o e i o e e -

1) Shri X. Giri 2376/03 ‘1T,B.Division, CWC.,
Jewan Phukan Nagar, . - Jlbruparh
P.0. C.H.Building, Dibmgath Y505t Room)
Dibrugarh-3. L

2) Shri Padmarava Roy, 3612/92 U.B.,Division, CWC.,
Naliapool, Asamiya Para ' Dibrugarh
Dibrugarh, | ’ Dibrugarh 1 qer BAD(HM)

3) Shri Golap Deka, 501718 - do =
C/0 Khiteswar Deka : '
Paltan Lazar, . D;brugarh
P.0. Jalen Nagar, -

_ Dibrugarh.
.4) Shri Bipul Dutta, .- 3091/151 .U.B.Division, CWC.,”

Vill:~ Lhatnrora Gaon, Jorhat . lerugarh
P.0. Bhatemora. (RRL), ‘ {under EAD(HM)

: Jorhat. .

5) 'Shri Deba Kumar Das, ' 25 1s/31 - 4o -
P
Puohari Khonia Village, Dibrugarh

P.0, Mohanaghat,
leruparh.

§i§w>waji>€§%0 | : Contdu.,.P/2...,..
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) , Qovernment of U‘fha
Central Water Comuigsion
Upper Brahmaputra Division
P.0.,Central Revenue Building
. Dibrugarh.- 736003

'.-JO.U!}D;/Dib/wc-;3/93/or«’r« §§é*éé Dated,vibrugarh the "“7 /93,
. . Jp—. -

OFFICE ORDIR

rhe undersigned hercby offers the following
persons a temporary wost of Khalasi(Scasonal) on pay of RsS,750/-
~ver month in the scale of pay of R5,75690.-12-570..ED 14--940 /- They
will alspo he entitled to drat deariess and pther allowances at
the rates admissihle under and subjeet to the conditions laid
down in the rules and orders governing the grant of such allowances

in force from time to time., The post is purely temporary and will

continue upto or completion of work whichever is ecarliew
The appointmen¥&ithe¥de®d cemporury aml will not confer any title
tp permanent employment. The appointing authority reserves the
right of terminating the service of the apiointee at any time
wwthour aséigning any reasoli.

They should report themSelve& for duty to the
place of posting on /within ___days falling which
the appanLmenF orde ¥ $a¥¥and cancelled.

No. TA/DA will be admissible for joining tlie post.

ot . ___,._._..._.,.,_.___,. it B0 o g &t St O 5 e Al ek bt 2 ...‘.._.--;T.._._.... 8 e bt £ 0 it bt 8 © i el kd o i AN R oS ah ik i Rkt s e dn s At

s1, 'Nﬁme and addreess ‘ © E,E,Regn with ! Place of Dosting
No. ! . :name of E.E,
b 8 MM Hava foy I Reonaine3S3E/82 U N OiN, 00,
i lapoolAsanlya vars. Ui apaggarh ikt MM L
. el {53040
asmwm.
e o o A i et b S R St L1 1L o S £ i L
.

O (T
EX'2c FTVE ENGINTER
4. 7-DIV.IEION :CHC :DINRUGARH

Copy to - .

1. The Assistant Enginear,U.B. Sub-Divn, Mo, T & TT and Suhansirs
Sub~Pivision ,CWC lerugﬂr*/quddt/ltundoa1, The joining
report: of W/ Khu]aa may pleete be SOnL to this of:.ice In
due course,

2. The Ixtra Ahgstt,. irector(HM) U, B leiqio‘q C1.'C ,Pibrugarh.
3, Account urctnch( in duplicate ). :

'\@@/ 4, h,ﬁ,,”, (In duplmcate,,Draw1nq Brdnch U.B.Diy, sion,CWC,
Pibruarh.

\ : 5, Person concerned.

N 6x DEfice Order File 11p.G=5/ Tile Uo.Cud(A),
' \f{»‘/ ‘ K . N-*m*‘\’r\-.\

(9} ‘ ' A L N SL R
\& EXECUTIVE-ETGEI 09k ©

Yy U.B.DIVISIOUsCIE e
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Auervee >

Phone :20799

Gram : Forecast,
' : Government of India
Central water Commissinn

Upper Brahmaputra Division

P.0. Central Ravenue Building

)

Bibrugarh- 786003

.o —an.,

No.UBD/Dib/WCw.3/94 /2114

N e ok ey

Dated ,Dibrugarh themff

/4 s,

OFFICE CRDER

The undersigned here
a temporary posSt of Khalasi (Seagnn
in the scale of pay of Rg
and other allpwances
the conditions laid d
of such allowances in
ad-hoc and will conti
job which ever 1g ear
employment of any kind, The appoin
of terminating t he Service of t he
aSsigning any reason and immediate

{ duty or any kind of neglegience.

own in the ru
force from t
nue maximum u

following place of PoSting on Jf
tment oxdédr would ¢ lautomatically
either change of poSting or extens
entextained. The appointee should

al) on pay o
07501 2u870mF B
at the rates admiss

lier. It would nos

He Should definitel
.5 .9 (FN)

e following person

£ Rs,750/-per month
142540 /w alongwith dearnggs
3ibla (under and subject to
nd orders governing the grant
€ to time).The post is purely

. Or requirement of
r any title of further
ity reserves the right
t any time withnut

Ng any absence from

by offers th

les a
im
pto
t confe
ting author
appointece a
ly on £indi

Y. report for duty at” the
failing which the
stand cancelled.No request for
ion of date pf Joining shall e
bPerform his duty with recularity,

puncﬁuality,sincerlty and ‘Unterest for t he emergency flood forecoS-
ting job, is
No TA/DA[admiSSible for joining the post,
"'o"-“'c“'-“o"‘o“o"‘l"o"'“o;“t"‘n"“c‘To ‘“o“‘v"‘-""-""‘“-"'.""-“.“‘ "“.“‘o""o“n"“.‘;“."'-""o“"s-
Sl. Name and address {Exchange Regn,and ;Place of rusting
No, ‘name of Employment !

I i L s ety =, -,_-.»-‘.'-.v!t?)ssqégg%’:“."-“.w.uaw{w “‘.“‘>-“"~“"-"' seeg et
\/‘P/)/&ri Padma Nava Roy, MQ}_@/__@% Divisional Guest Hey
Naliapool, Asamiya Parg, Dibmearh CWC., Dibrugah

P.0. Naliapool, 8arh - ynaer I brugarh Divi

Dist. Dibrugarh (Assam)

CWGo $ Dib ”lgal‘ha

' Bl i) b M e bk L O P g S Yt i magt. Tk At Wt B ks gl WSV At e S e h-iﬂ"!.-i--d “—-u:u“n-m&-‘“ St Bt s e
. (Q"l L
, NG
| LTIV
( Ro S - Goe l )
, Executive Enginecr
s Upper Brahmapuzra Division
Centrdl water Comnission
Ribrugain.725003
Copy to :_
1. Person concerned (through PoSt on his last known residen+ial
_ tldress), by Registered Pogt,
2, The ASsistant Engineer,U,B.Sub-Divn.No.I & Il and Subansiri
Subnplvn.,CWC,Dibrugarh/Jorhat/ltanagar and E.A,D, (HM), His
joining report may picase he Sent to this office in due course

‘and service
JAOMH ., C

A),

28 he Proper

3. +/JE(A) /TE(S) /Drawin

g B

ly utilised with s

trict Supervisiosn,
ranth/mil1c 1o

‘o - -
Sy Mo .
DT g, RRTRPELAY /

appoin-

83&,

&1 on,
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—HReply

to 3= Original ﬁpplicaticq No.2a1/1995.

Shri Padmansva Roy .......;..Dat 4

52 f5L?~S’ >
"/‘ 3

-
s)
=2
8
"
[ ]

Semtral Administrative Tribusal &
Qauhati Hench, Gauhst

Versus

oo

1.Union OF India,ﬂau~031h£.

2.Chairman, ' :g
Lontral Vater COnmiasion, 3
R.K.Puram,ﬂaw Delhi=110 966,

C Yhaus
' Geatsa) Govt. Standing Conuse:

3.t xecutive Enginger,
Central Uater Commieeion,
iipper nrahnaputra Division,
Jewanphukan Roaﬂ, 2 E.R.!uilding,
Dibrugath. '

tsescssvensse fe mﬁﬂdﬂﬂt‘. |

Uritten Statamsnt lubmitted by =
raspondents - :

e 8 e e & F & » w® @
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" Reply made by Sri K.K.Saha against the original application

No.241/1995 as Filed'by the applicantg above named ,

1s I, Srf K.K.Saha am now working as the Exocutive
Enginser, Upper Brahmaputra Division, Central Uater

Commission, Dibrugarh .,

2 I have received the copy of original application
hereafter referred to as the said application and I have
read and fully undsrstood the the matter and contents

thersof .

1 am competant to sign the file the reply for

self as Respondant No.3 and on behalf of other respondents .

3. . Save and except what) are matters of records and
save and except what are specifically admitted herein ,
all other allegations contained there in shall be treated

and deemed to have been denied and dispated by me .

4, That with regard to the statements made in
Paragraph i, 2 ¢ 3 bf application, Ilbeg to state that

1 have no comments on the same being a matter of record .

S. "~ That with regard to the statement made in the
paragraph 4, the Department states that requisition wvas
plaééd to the Emplaymant Exchange Sponsor name after
obtaining-uillingnesa for the job, accordingly interviswu
was conducted & selected candidateé ware offered appointe

-ment for the post of Saasénal Work=-charged Khalasi in

.Uérk-charged Establiéﬁ;ént“but not as Workcharged Khalasi

on Work=-charged Establishmént .

Cont'd P
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'55 That aith tagard to statamente mage in para 'S
of the appllcaﬁien, the xaspﬂnéanta beg to state tha&
e thsir aﬁ@aintmaats era ‘related ﬁn 1imitaﬁ 99:9&39 or -

-,..\...,-'—-s

i{?,;ehjactiua, because thait servicas are utilised ﬁuring

tha-maﬁsg@n pﬁfied for th@ specif&c purpase bf data

absaraatiun and ita @ammuﬁicatiaﬁ far tha purpose of Flo

~Vvaaé fnrecasting achzvitias énly . flsaﬂ F&racasting ié
f‘limitaﬂ éuniﬂg the p@gisd of ﬂay to Qctahar aach year o

- Thare?gre; the acti@ﬂ of. the respondsnte in kaeping the
:epplicante for tha ﬁ@ti@ﬂ nf ?laaﬁ Faracasting ig fair
'if7>‘i juat » " ‘ o ‘.'x""i " 'f;'”: .<___ S

)

-

12*751‘7 “':1h§£-ﬁith-re6§%8 to @ta£§Mants; made in pafa-é-
and 7 af tha agaliﬂwtiaﬂs. tha rasﬁanaeuts beﬁ to etatev

"thab thﬂra is n@ cammanta ta affex ¢«

. ( )

o ’13;3 - That uxth ragard to raliaf saught Fnr para 8 &
9 of the appainatz@n, the reapanﬁgn:s beg to stata the

'51)f ,: Thera ia na vaaaney auailabl@ in the

P

‘1'“1ﬂ§pg:58tgﬁwﬁgatra'Q$ﬂi¢iﬁﬂ; C.H.E., ﬁibrugarh (ﬁssam) at

J’,ii@l Uhsaavar uacaﬁﬁy will arise in the regu~ -

- «lar %amknharg@d Khéiasﬂ Cata@arg, ﬁhe seme u&ll be -
'; f111ed~u9 fram-amangat Seasonal Morkﬁehatgaé.ﬂhaiasi

accetéing to Sehicrlty maiﬂtaineé ?ax this puUIpOBD, iﬂ :

i ;‘accazﬂance uith tﬁa directiaﬂ of. thﬁrﬂnn‘bla CAT, Ahmeda= -
 ~bad Bench in O.As ﬁu.415/1gaa and 417/1386 . Annexure
'A ”‘_giawﬁ in the phntccaav of tha jvﬁggmaat .

L
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This practice of reqularisation of services of Seasonal

Khalasis have been observed in future also ,

111) Th§ action of the respondents is in line
with fhe observation of the Hon'ble Calcutta Bench ,
Calcutta (West Bengal) in O.A. No0,136/91 dt.25,6,92
stated that :~

" A caauél worker or labourer has no
right to regularisation mersly became he has worked for
several yzarsg , as such if no vacancies are availeble
for such regulériaation o This has authoratively by the

Supreme Court in Satyanarayan Sharma and Ors.~ Vs, =

- National Mineral Development Corporation and Ors ,

1990(2) SCALD '69 "

Annexure ® 5 " is the photocppy of
the latter of CWC intimating the obssrvation of the
Hon'ble CAT ,

6. That with regard to statement made in para 11

of the application , the respondsnts beg to state thst

there is no commentg to offer .

ontd P/4
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e VERIFICATION .

gmﬂ Vl )< fﬁxhjb ﬂ,”    E#euutive

o

€nginear » Upper Erahmaputra Division , Eantral Water

iﬁhmmission. Jeuanphukan Ruad, P ﬁ.;~ C.R Builﬂlng

ﬁibrugarh - 785 833 (Rssam) do hereby aclamnly declare

'f-«¢ that the statem&nts made nbaua are true to my knau&aége ’

1nfnrmatian & balie? and 1 aign the verification an

e _rglf'@"f;'m} ',',‘_1995 at / Ma‘«wd—x é

DECLARANT -

O ggnmﬂm

- Tri e S ‘ex=cutive Engineer.
1910898 T o e mERd 3eq

Unpar Brahamapu*ra D!vtelw

o - e go (i, TR TG - b

= W.C, Dibrugard - 3
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'la % Seriul Winber of the application 016, 417 /86
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Sl LD - Awor a

: i": Date of 11'0.Juntation oi'applit, uu
y .foy copyd 01/0/ /87
'MHUIUDM‘ of Yages 'wgvm (73
Topying froe char ¢ ed ‘
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1508 o therefore dlsposcd
i To-applic ut in

Cihelogddn thg ‘contral Water LOommission
: ngrseid order
lowas’ tgnporary and would b
L ~ at ol r: 11111-0_1):[ jl

_j R 17‘.‘6_85 o

Ly Onsthe ferms of
' expiredlon’ 15,10, 1H5 .

4. aatéd 1,10, 1935

g '.f'\,'and'{;again by
"was further

-

- ———

Both tao applichtions dnvolva canan L
of by this ctumon order.

octended up 1o
i regard to thoe applicant 4

SR AP

p Muinio b nbivo Wonber

(Dje bated 0 Gpon o) o
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0a/L116/86 wus uvno'1n‘l;'k',-d7"ilii"'J‘}'ii'ib

by order detnd

“\udo ‘r"', '01 001\

¢ 1‘03- o periodrol four mon i,
1 .

a-gecond order

4.7, 1966,
WO NWAT/BE vayy

b Wag apc.

Lh - o

ayd, notice froum eithoer side.
of this order, the appointuegnt vould hive

\ ‘Howev.er, b ‘
his appointment witd
-an -order, daled 17 U, 1430 hils appointmesl..
The position 17

Crtended upto 170,
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Med

,'t,":* tgnporary Khulj:si fn Cenbral Weler Comissien ane
£ terms by order [dated ()/06/1%‘,. Delere the temm S
" &ppointnlent"ﬂstzt‘L'.gzenl in thet order cae Yy G NS anvice
;i 'were .octondod by WO subscauen b orders upto .111‘/(1//1‘)-‘5"'\.' Tt
r,, 4s stated in the ap ylic »ticn thet both the avplicents §ere
A% go1d on 23,7 A G that their appointuents stood terminaved.
7 Wees L, 15407 /1986 1.e. the date upto which thelr o '
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;" to, In these

) 4"?"'9}&1 order incrwipating thelr Services be quashed and
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c ‘SYII‘LP.P . Bhatt for Shri J P Lhott learned counsel for Ao
-« bpplicant subuifted thrt the terminatim of e Services of )
«  Wie.appliconts was 11lal, after they hud worked for more

//nf a than a-year, He did not however.presec the prayer’ for gran ting
g then the pay of Wircless Operator ay.algo. tho proyar regarding
Ry thelr absorption. in - tie regulay .eafablisment ab thin stay g,

° .\'.'./ .

He contend¢d that .threugh the organisation in which thg
e a‘gplio ats wero apprinted wag: a vork-charged estarliabnem t,
. dvvaes not'ag {f tho worlk for which the vpolicents wera
CoL 0 Indtalally taken ceamo to mpoend-on 19/07/196.  Tmwedfotoly
~duw 0l terthe Seryices 0f the appliante were taminated the
e Dgputy Director of the Candral Water Camuiseion, Awedobad
ke issued & notification inviting applications, for poatacin.the
e © grade ¢f Khalasi, lhe applicants shculd have been’
taken . in' thesg vecencies, since they had alrcady worked
o in the‘organizat Ci, T Imetrgod-ef-deotnp-so,. the resp ™ mts
—~emres N8 chOga) t0 select outsiders on the ground that :
-k ~tho names of the applicants had not been sponsored by “he
Enployment iXchange.  "Sincethe applicmts had jeined the
regspondent!s organizaticn in ‘1985, naturally the
Boployment :¥Xchange was nct’in. a position -to-spmsor thelr
name In 186, However, whm the applicats Were initielly
appointed, 1t.was on the basis of spensorship fran the '
4=“" -Buployment ieXchenge; and that spensorship should have teen
- Ireated as valid for.continuing .the applicants in, th- cameg -
PR *‘.:I).Ostsf‘wh'an'_y.ac ancies becane available, He therefore wrayed
';Uﬁ:‘.ju,rnﬂtbat the respomdents -be dirccted to relustate the apnlicionts
S0 retrospec tively. fran 157,86 and to give than all back

i Wages.on thli,s. basis,

:'J‘ o ! ) : '
Seul. .of Shri P N Ajuera for Shri J-D Ajmera, Learnc¢ counscl
‘C..A. I, ) for tb’e"applifcun ts stronpgly apposed the contanticrs of Shr _
MII} labad, Baatt, The orders appointing tha applic mits macde 1t very clear

A “that thelr appoiniment was for a fixed teorw ond wvas temibal e

iR at the end of the tew. . No doubt their Copnointuents were wtended
By by, subsequent-laotbters but ecach time the appliconts were told
s Ndeadter: a-specifiod dato thely appointntnty yvould otand
automatically teruinated: Tt wag in occordmce with thig

' clear:conditicn specificd in the orders appointing thm and |
=i ranewing thelr appointment that thelr sarvice Were terwinabod.
-~"';"', ;"I}IGIQStablishment of the respondents had work on a.ceoosimal basig

T and tharefore.enpaged persons When there was work end terminated
e X RxrpE Xab AR gt Xx 0L X A pxx pxmau dxo X xx R x 0w e TRX N X 2y exs kxRS L EX

- thelr'services when the work was over. Reforring to-the.
ubsefuent notification calling for opplicaticus, Siri Ajmera
A ' : ;
' ,:!i*‘ _ o

R . . crutd, .3/~

-
.
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1t was nct i{ the soplicmts “wergvelug. replaced LY Togularly

Bt appointed pe sons, As for Shrl 'A;}moru's'pqint that appointments
f could ne wady only of persn3 gpenscred-by the enployment
- rﬂlDCChmgo,..we must'pcm‘% out that the npplige antg, thongclved Vel'd
- appointed in| 1985 by such spopsorship. oy cculd not Lo

xpee bed tc g;et gpensor ed by the onplOympxt exchenge aguin

in 1986 sinco th(,».)xlnpl<:y\|x(nt axchmpe striked out nunges of

i perscns'who gatb gnplcym (‘nut ,SCIHC-W‘.IQI‘@. he reupcmimtzx .

AL ~ should therefC re have ccnsidered the Spmsorshi cf the

y ! applicants in"‘f‘?@')"‘tw-ou~:ﬁ.ﬁicia1.t_c_cxnp].1r.1nc c with the rul'es
—and taking ip o acccun b thelr centinucus sorvice of mere thmn
"' .cne year, they ghould have given than preferagce over ngv

-
ﬁ comers in thle selection in 186, Innct dcing SO the .
© .respendents Nere unfair tc the applicants. thri Mmera mentlcned

h-’ . that at present there may nct bg any vac meles te absorb the
S| &ppliCantS%éﬁauSe o ffers cf appcintment for the scascn begining
in Junc, 1
f#o- 7" issue &y dx‘recticn for appcinting perss withcut reference

1 .\ cy pesiticn, . Tewaver, in the specinl facts
A, .of this cas where, in cur opiniong, the respmdents have
W, bom repoat¢dly un ‘alyr to the npp’lic:n to rirst by temind ting
% thelr gerviqes in 136 end they by not sclee ting Lyem imd
It . gele ting -cfhers for the smoe.pests in 1036 mad opdin in
! “4987 for nojacoptable reascns, Vo have 1o tltemative but te
iy direct the respondcnts {o take*tho applictn tg back into
' 3.' sgrvice in ogts of Tanporary Khoyasi within 8 peried of
ﬂt_‘..« - cne month T the Tecelpt of this crder. e applicents

{ will howeve not be entitled t0 beck wegeSe i

cf .Beferg perting with this a'pp‘lidaticn‘we weuld
ain saue senioerity

Mjﬁmmﬁe Tespend on ts that thoy maintalr
. ist of pergens agaged from tine ¢ “time on adhce basis end
gich, whon makmg.;fresh‘appomhn aris, glve pr oforanC e to the

. t0 the vice

n ' ‘genior ones| suby . t cf ccuse 1o suitability md 1 incss in
.. .- All.Tespee g, ‘mis wauld avcid an inequitable sitaaticn
'ﬁ 11ke the prjesent cne ¢f persens werking for @ yent o wo
W ‘and there &f ter Velnp st cut withcut hepe cf re-eaployment,
i ‘The I‘e.SanamtS crganisaticn’will alsc be barefited by :
.%taking beck kncwn and gxperimeed himds; furihor they will
{} " nct be req\hrgd tc issue advertisononts avery . thne .
' - when they \Iant tc meke TrTeeruiln nt 1 there arc-sufficiart

. | by

{
cenld .. .‘)/~ '
1.
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No.1,/12/92~Euti. k11
Sover men s ef Tnoia
Central %oitwew Ccoarisvion

\

Lo
LRI
. Cea

Dz fad tho Februarxry 13.1993'

To

All Field Offices of
Central \Water Commicsion,

‘Sub:- O0.A. N0.136,/91, dnted 23.6.92 filed by

Shri Lakshmen Chandra Dis & others V/a
Union of lndia and others in the matter
of absorption of staswnil Work-charged
workera/labour sy aoninst Grors'D' posts
rn regular ecinbl *shmsnt '

LSRNy

S ir,,

o In ceontinuatisi cof Lthig Cnmmjs ion's letuer
No.1/33/B89-E.XII dats 12.9.92, I am “n say that.a
petitior wog JVilid n. vogi-vhargued nmp]oyaca ot #hd\
Farakw Barvage "rojoo? oacts Wisistry of Water

Resources in tha Central «.ﬂJnJ~tL1tJ\a Tribunal,
Calcuttn Bench vide 9.A. No. 136/91 dated 25.6. 92

- for their abscroiicn on pérmanent. basis, after thelr

having been rendered surplus in the praject on
complet: 'n of project worka. The Bench while disposing
of the said applica“ier ih “hoir judgewment dated 2.7.92

has obsearved az undex:-

"A casua' wouzker Or labouxiér has no rlght to
reqularisaticn nercly because he has worked

“ {r sgveral yeais as such, i” no vacancies are-
availeble for such wegulerisation. This has
been authoritafivqu stated by the Supreme
Court in S /tlvrayon Sherma & others V/o.
Natic.al iinezal DPevelopment Corporation and
Othexs, 1990{2) SCALD 169" E -

24 The above vhae-atior of ihe Caleutta Bench is

c¢irculated for iInfeovaaticn and necessary guidancé in

dealing with thz caces of segularisation of seasconal

Khalasis in- the vicld offices of the Commission.
. » s ’

N

Y ouxs jl}thfully,
r!/ <Ay

; . _ (P.C. UAIN)

iele.No. 601094,

{ ‘ UNDER SECRETARY (TS )
A , . CENTRAL WATER COMMISSION.. .
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" NI T NO/1/57/91-Estt . XIT
-* ' “~ P o Gevernent of India
‘ \ ' ' : Central water Commission
( N . v . e R . At R . L |

N

* Ne s -._4‘.‘....;. te ,“" I . " Roam i\l'd.BlO, Sewa Bhawan,
‘{’ ‘ ’_ S e ‘RK. Pu'l’am, New I)elhigGS.
RS ..;". '?4 N ::-' :“.T .;;':‘:':"‘;.,_..':1.'.4.:‘,':-? '~_'Z_~ ;l'jailed, th'e_ /} August, 1992,

S et i ot e

o 2 :

24 . Dlrector;(pcp),’.CHC, New Delhi. o
L 3{ . Diréctor (Trg.), CHC, New Delhd.'
:‘.—6” . “,,‘.‘- - ‘e .___‘ oo .'e' . . .

© SibjectiL Quibing sppointment of WOrkcharhéd staff in

Central Water Commitss jon.,

' b i As you are ‘aWare the Workcharged stsff cadre in
-Central’ Water Commiss fon 28 reviewed £5rg- by thz R,B, shah
- Committee ar@d i:rer by the Comnitiec leydad by sri g, 3. Iyer, -
hief "Enyinca): \ilorth),  when the L2, shah Coimittes cam 11 24
* datg -in loap it haa tCuputad the totgal nuwiuer cf vorkcharged
" staff a5 3233 vwhereag when tha Iyar Conm itt.aa comuvted simil 5r
;data ‘in 1991 tha "tot i .vmber of Workchargad gtaff had gone up tol
. 4861 'in Central u.tey- Commissicn, e rapid prcliferstion of
[ ihe - Workcharged Steff in CWC 15 quite alarming.  While isauing
to "bﬁuaihgtfﬁj:tiOns’in conner:ticn ith the revised cadre structy o angd
\}j,l/ recruitmant rules for %or. M raed staff in CHC in the wrke of
\}' tho R0, Sheh Commiteon Mooy, ix hed bean mada Clesr in Pars 4
*

A . ci Cwi vircular No. 1/6/¢ Bt FIX(Var, . x13), Aated 244h Janiary,
M - 1999 that while creant.lny posts on the Workchargeg estxdlishment,
o ,)’\,(apbl-‘oval‘ of Chief Engtivecr, “oncerneqd should be chtzined to
' -\ check hibrigleg eyes! .

1 ! : HICha of powars at loewarn levels, The alarming
incregse in the romber oF wOrkoharge: posty nd gtaff manning

NN .~'o¢ol.o. -uo.,.o’iuooooo. o e
R . X . A N .

C .

0
Ciea Y

these !'seeng to indicute that theze instructiong #r® not being

. followed... Ke Ing in vime he Cire naed for €conoay in Govern. .
n ment expendlture, it 4o 2502 _agaln emphasized that no Tork.
{/ charged posts shouTld be cre.ted POr viorkaly ryed staff int
“o,t:&y \ J&I posts Ter c—keated, por Ve Narjed sta anpointed

thereto, except, with the acproval of i:ﬁé‘“‘fiéld'Cniéf Enjineers,

et~ - ————

ine he A APArt from the huge number of Workcharge '
tune of 4861 referreq to above, there .wereﬁa(s s:g;da:tg_fg?go th?
2 don pFeasonal Khalasis in 1890 45 Compiled from the data. received: in
< (A/o‘rr,Sponse to CWC Circulap No.l/l:’/Q1-!3.';;";{:.‘)‘:3.'1‘, 8th March, 1991..
?Qo ‘éﬁ. <8 dmiati:%' such seasongzl ag;)pointeas-had started geing to Cent ral
A MiNistrative Tridbungls and sevorgl judgements have been passeq
for the regularisation of such segsonal PDErsons against Work.
chargeqd DOsts., ‘In the wzke of these judgemznts, the following
‘\/ set of,;':instructions have been issueqd regarding the apoéintment-of

J sepsonpl Staff again On seasonsl basis ang inst requl
(\\g}\ \;\ VJOEK_Ch%‘.rged Posts :. . a aJalnst reg ar
. ~ _

S«V . . ) " Contd LR I IR 2/'-

i
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iy , k " . .
- vy ey e BT N‘o‘.6/37/'73,-1.s'-f;t.Scu(vél.I'I), dated 6.5.1988
-."'L‘.~. ,',‘ i .;, s " ..
R 2.. No. 6/37/75-Estt.XII(Vol. 11) dt‘. 2208 June, 1983
. ’ . RS
i T T S “
' o 3. No. 1/24/80-Estt XII dt. 22nd Octcber, 1990.
Keeping in Vlew the huge number -Qf wWorkcharged _staffv
as revealed by the JTyer Committee Report, it 1s fel=z that there
should now be no need of apnointing any. seasonal_'}(halasis in
Central Water, Comtiission during monsoon season. AsS farr as
ossible, only minimym numder should .now be recruited ard
seniority list:of such khalasis should be maintained as per _
guide lines already issued in this regard., If and when rescrt -
to direct recruit tment becomes absolutely essential, cpily such
seaaonal khalwsis’ of pr‘or*e@,,r'v years =nd-who peasess the
recuisine qualificatiiong and satliefy other conditions shculd:
be consluar@d.. . No diwfet recraitment of- khalasis. other than
f£rom amomyseasonal khal anu be resorted to till further orders.
o ’Ihis issuec WLth the ;pmov al of Chief Enginser (AG&T) :
LA e Yours. f-;ithfully,
; . . v : . . X ' 2 - . ""c ) : %y
} T CIRE I ) ' ‘e ‘}) <1 LA
. [ ..—f( : ] . . 0 ’ '—/"
. . : L SR (;, JJAIN )
fatye SN UND:R' S'ICRT"JARY (Ts)
f et R S L cmn'rmuf m'r::.'z GOMM ISSION
oy _ R B T;.‘.JE NO 601094
-~ ‘, ’ : ’ '~‘ ' - . ; -} . . "
' B LT e
. o v RS
! . e LIS
\ P ' N ‘ N - o L N
S do - - .
: -“./' 1 3 Ps
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%&\ | No.1/57/91-Estt, X1I e ~ o
v N Government of India o
e Central Water Comm#asipn '
{'\ .***** .
Room No.310, Sewd Bhawan,
- R.K. Puram, New Delhi~66.
Dated the 15th April, 1993.
To
1." ALl Field Offices of
Centxal Water Commiss ion.
5. Director(PCP), C.W.C ' N
3. Director (Y:ainiﬁg), C.W,C.
4. Director (Techs Documshtation)s C.W.C.
: : ‘ R C
5, Al Field Chief Enginsszs (by namel.
Subject:« Ban on f31ling-up of Bbéts‘under Qork-charged — Q
"~ . establishment in Central Water Commission. ' >
Sil‘j

R " - In the 3lst meeting of ths Work Management Council held-
on 25.2.1993, it has been deciged that filling up of existing | -
vacant posts in the WOrk—charged“éstablishment at all levels
be- kept in abeyance £ill SIU studies and re-organisation of

(/’ Hydrological Observations & Flood Forecasting (Sites) are
_ completed. ’ .
,\ ' |
/~ T It is, cherefore, renuested that pending completion
' ' of SIU studies which are being carried out sepsrately, no
‘ Q(17 post under wbrk-charged esteblishmenf whether on reqular OT
\Vﬁ*A\ gaasonal basis he filled~-up in the field offices or at
' Headquarter's of fice. However, some posts in axcepticnal

cases may be filled with the prior approval of the Chief

7-,-_-,”,‘5“-

- Enginesx conce rned. ) N
NA / } . .
D Thig issues with - the approval of Chief Engineer(AC&T). ?
’ ;
Y ours ?’a‘\&thfully s ’ . Ai.:;*t
. N : . W
: ¥ L oy
"Epcl: As _ahovt. [""'?'a\'}”'( S : ;
(P.C. JAIN) . . el
Under Secretary(TS) . ’ . :
' Central Water Commi@."sion PR N
K FORALT T Gt AV L T e . - Tele . No. 601094 . ‘v. . . ;} Ry @
NN . v L  $&: _

 Copy to Deputy Digector(WPL), CWC with ‘feference to their
" note No.ﬁ/3/93»€oord./651, dated 4.3.1993. .
3

R.K. Puram,..J '

2., Secretazys Central‘Water Commiesion,
New Delhi. ) _
L : . %:

N e <,
SRS M h s



- o 13 4
¥ . . - AV\\'-\)("" 9'

3 No.1/57/91-Estt X1l
b Government af India
i Central Water Commigsion

K ! . * % %X

Room No, 312,'SewaiBhawan,
R.K., Puram, New Dalhi-66,

Dated, the 7;.4ApTil, 1994,

1. All Field Offices of
Central Water Commigsion.

2. Director (PCP), C.W.C. L -/
3. Director (Training), C.W.C. - o
4, Director (Tech. Documentation), c.w.C. .

5. All Field Chief Engineers (By name).

| C IRCULAR
:
" In this Commission Circular No. 1/57/91-EsttiX1ls

2

fida ted 15/19th April, 1993, Commissionts decision had been
.%;ommUnicated to all Field 0ffices of Central Water
iCommission that filling-up of existing vacant posts in
fthe Work-charged Egtablishment at all levels be kept in -
‘abeyance till SIU ctudies and re-organisation of
Hydrological Observations & Flood Forecasting (5ites)

are completed. However, some posts in exceptional cases
were allowed to be filled with the approval of Chief

Engineerx concerned.

Rere

~ A

Since the issuance of this Circular, the Ministry
of Water Resources have communicated that Government
wi instructions regarding 10% reduction in the existing
*Ypcsts are applicable toO all categories of staff including

IEAS
A . ‘§W0rk~charged Establishment and have desired to identify

\
15 kposts, which may be surrendered under 10 cut vide this
i . : /Commiesion Circular No. A~11011/2/94-Estt.XII, dated
L ~ J14th Februaxy, 1994. In spite of these instructions it

“ihas come to the notice of the Commission that some

E§ ;%gfield Offices have made Dirvct Recruitment of Work-

i "#charged Staff from Ex-seasonal Khalasis etc. by

i " flouting the said instructions of the Commigsion.

o . ) Therefore, it has now peen decided that no vacant post
W ¢ in the Work-charged Establishment of Cenfral Water

Commiss ion héy‘hentefdffﬁ—EE"?TITEE’;Ether from

'1%”"”f—_“ﬁrf*-ﬁ”3”’??1""!“I“""‘"E’”’""
thEéQﬂﬁi_§~3‘-_f_ TToct From Employment txchanges
. pec it 1cC approval from Chairman,

.+ Without cbtaining s

:~ Central Water Commission, In view of the 10% cut
being demanded by the Ministry of Water Resources,
ghe question of giving such approval may be taken

o SE

r -
ﬁl " contdese.e 2/—

r."".d"
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e
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... to be :Oleaf66¥'Fbpgtgérpﬁgpggjﬁgggﬂﬁggﬁéfgre; fhere | U em L DR
should be no occasion to ask for ahy such permission. R
If any case of such ‘direct recriitment comes 1o notice .

gsevere disciplinary aqtibn,will be immediately taken .

aqainst the concerned ‘Executive Engineet,SUpériﬁtending

Engiheer. : - : }

—nr .

This issuﬁswwith the approval of Chairman, ; C
Central Water Commission.. ' . o

N
Ny i
Ao O

' (CHANAN RAM) ot
DIRECTOR (ADMNG): . ..

CENTRAL WATER COMMISSION. “o» . =
TELE. NO. 609695. | . SRR

v ‘Copy. to:- ‘a =
1. Deputy Director (WPC), Central WGferftdmmiésioh,; s
. Sewa Bhawan, R.K. Puram, New Delhi. o |
2; Secietary; Central Water Commissiony SeQa Bhawan,
R. K, Puram, New Delhi. o i
/
|
. |
h ) |
" , N .";."

-
"
o
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M‘L; IN THE CENTRAL ADMINISTRATIVE TRIBUNMNAL: GUWAHATI BENCH

A

Case No. O.A. 241 of 1995

Sri Padmanava ROY ... A&pplicant.
-Versus=-

Union of India & ors. ... Respondents.

The humble applicant begs to state the following additional

facts for proper adjudication of the case :-

1. That the applicant did serve under the respondents
in the Central water commission, Upper Brahmaputra Division,
Dibrugarh since 1984 and his pericd of service 1im every

year till the date are as under :-

Year - Period of work Days of work
1984 15=5=84 to 15-10-84 154 days.
1985 15=5=85 to 15-10-85 154 days.
1986 15-5-86 to 15-10~86 154 days.
1987 15=5-87 to 15-10-87 154 days.
1988 NILL : NILL

1989 15-5~-89 to 15-10-89 154 days.
1990 15-5-50 to 15-10-90 ;§54§ 160 days.

26-12-90 to 31-12-90;

C

e ‘gs _
L//4£&%E§;%§X§§§;

1991 1-10-91 to 24-3-91 = 74
15-5-91 +to 15-10-91=154})289 days.
11-11-91 to 31-12-91= 51}

1991/ 1-1-92  to 7=2-92 = 7
10-2-92 +to 8-5=92
15-5-92 to 15-10-92=154
24-10-92 to 31-12-92= 69

it

? 316 days.

Contd. 2......

/- =95~

-
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1993 1-1-93 to 20-1-93 20
21-1-93 to 20-4-93 89
22-4-93 to 13~-4-93 =:22 359 days.
15-5-93 to 15-10-93 =154 5
18-10~93 'to 31=12-93 = 74

i

1994 1-1-94 to 14-1-%94 = 14
17=1-94 to 15-4-94 = 58

18-4-94 to 13=5-94 = 26 }
16-5-94 to 15-10-95 =153 } 300 days.
17-10~94 to 31-12-94 = 75 )

1995 1=1-95. to 13-1-95 = 13 )
16=-1-95 to 14-4-95 = 89 ) 279 days.
17-4-95 to 13-5-95 ==27 3
15-5-95 to 15-10-95 =154 )

2. That the applicant had accuiered a temporary

status by serving 240 days in one year several times and
thereby became eligible for regularisation in Group - post
in terms of the office memorandum dated 10-9-93/Scheme

1983 of the Central Govt.

3. That the applicant begs to state that there are as
many as 10 permanent vacancies of Group~ D post under Upper
Brahmaputra Division; Dibrugarh in various sites wviz, Khoang
Dillighat, Porbat-Pur, Dholla, Pasi-ghat, Tezu, Nanglamora

Ghat, Miaon and Namsai.

4. That as per the last appointment letter (Annexure -I)
the life of service is upto 15-10-95 and no extension orxder

having been issued)the applicant will be out of employment

Contd. 300.-0



since 16-10-95 and thereby the respondent acted arbitrarily
and illegally for not issuing the order of extension and/or
regularisation of his service which the applicant entitled

to becamse he had already acquired temporary status.

5. That the applicant served under the respondent during.

last 11 years without being regularised and by this time

the applicant is overaged for any other Govt service.

Your petitioner as in duty bouns shall ever pray.

Annexure

Annexure

Annexure

Annexure

Annexure

Annexure

I,Sri Padmanava Roy,S/0 Sri S.C.Roy,the applicant do hereby
verify that the statements made in the above petition are to

12

13

14

15

16

17

It is therefore humbly prayed that your
Lordships may be pleased to incorporate

the aforesaid facts in considering the

original application for ends of justice. (;

LIST _OF DOCUMENTS

(13

.o

Appointment order dtd. 18-10-93

for 18-10-93 to 14-1-93
Appointment order dtd. 12-1-94
for 17-1=94 to 15-4-94

Appointment order dtd. 16-4-94
for 18-4-94 to 13-5-94

Zppointment order dtd. 17-10-94
for 17-10-94 to 13-1-95
Appointment order dtd. 11-1-95
for 16-1-95 to 14-4-95

appointment order dtd. 28~4~-95
for 17-4-95 to 13-5-95.

VERIFICATION

¢

7
%

my knowledge,belive and information.I sign this 14th Octooer'95.

| Q«oémwv Neeve IQ% l
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ANNEXURE - 12

Grams: Porecast. : Phone ¢ 20799

Government of India
Central Water Commission

Upper Brahmaputra Division
P.0. Central Revenue Building
Dibrugarh - 786003

No. UBD/Dib/Wc~-3(Vol.IX)/93/6674~76 Dated the 18-10-93

OFFICE ORDER

As per S.E. B.B. Circle #CHC,Guwahati's approval
order No.A -15017/12(1)/89 -Estt. II/4195 dated 31-10-89 and
due sowrugepey urgency of work the undersigned hereby appoi

nts to Sh.Padma Nava Roy, & temporary post of ad-hoc W/C
Khalasi for a period of 89 days with effect from 18-10-93
(FeMN.) to 14-1-94(A.N.) on a pay of Rs.750/- p.m. in the
scale Of Rs.750~12-~870~EB-14-940/~ plus usual allowences as
admissible from time to time. |

The appointment is purely temporary and will not
confer any title for further employment._The appointing
authority reserves the right of terminating theservice at
any time without assigning reason.

He would look aftep the Divisional Rest Room of

the establishment of Executive Engineer, U.B.Division CWC,

Dibrugarh against the sanctioned estimate.

Sd/- Illegible

(R.S.Coel)
‘Executive Engineer
. To,
Shri P.N.Roy
N&liapool,Dibrugarh.
Copy tO -

1. Account Branch .U.B.Division CWC, Dibrugarh
2. J.E. (&) U.B.Divsion, CWC Dibrugarh.

(RQ So Goel)

-Executive Engineer

. e - D e ol o T —— v R it e
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ANNEXURZ = 13

—

GRAM: FORECAST PHONE : 20799

\  GOVERNMENT OF INDIA
CENTRAL WATER COMMISSION
UPPER BRAHMAPUTRA DIVISION
P.0. CR.BUILDING
DIBRUGARH - 786003

No. UBD/Dib/Wc-3{(Vol.IX)/93/146-89 Dated 12-1-1994

OFFICE ORDER

As per SE. BB Circle CWC Guwahati's approval order
No. &-15017/12(1)/89 Estt. II/4195 dated 31-10-89 and due to
urgency of work the undersigned hereby appoints to shir Padma
Rava Rpy , a temporary post of adhoc W/C Khalasi for a period
of 89 days with effect 17-1-98 to 15-4-94(A.N.) on a pay of
Rse 750/~ pemein the scale Of 8s,750-12-870-Eb-940/~ plus usual
allowances as admissible from time to time.

The appointment is purely temporary and will not
confer any title for further employment. The appointing
authority reserves the right of terminating the service at a
any time without assigning any reason.

He would look aftem the Divisional Rest Room of the
establishment of Executive ®ngineer, U.B.Division. CWC,
Dibrugarh against the sanctioned estimate.

To,

Shri P.N.Roy o (R.S.Goel)
Naliapool ' '
Dibrugarh

Copy to : :
1. Accounts Branch ?, U.B.D. CWC Dibrugakh.

2. J.B.{4) W.B.Divn. CWC Dibrugarh.

{ R.S.Goel)
EXECUTIVE ENGINEER




ANNEXURE = 14

Gram: Forecast. Phone : 20799
GOVERNMENT OF INDIA
UaBDIVISION ¢ CoW.COMMISSION
P.0. @entral Revenue Building
Dibrugarh - 786 003
No. UBD/Dib/Vic=-3(Vol~IX)/94/1905-08 Dated 16-4-1994

OFFICE ORDER

As per Superintending Engineer, B.B.Circle C.W.C.
Guwahati's approval order No. A 15017/12(&)/89 -Estt-~II4195
dated 31-10-89 and due to urgency of work the undersigned
hereby appoints to Shri Padma Nava Roy a temporary post of
Ad-Hoc W/C Khalasi for a period of 26 days with effect from
18-4-94 to 13-5-94(A.N.) on a pay of R.750/- P.M. in the
Scale Of Rse 750-12-870-EB-940/- plus usual allowances as
admissible form time to time. '

The appointment is purely temporary and will not
confirm any title for further employment. The appointing
authority reserves the right of terminating the service at
any time without assigning any ®ason.

He would ldok after the Divisional r est room of the
estaplishment of Executive Engineer, U.B.Division CWC Dibrugarh.

(R.S.Goel) _
Hxecutive Engineer
U.B.Division: CWC Dibrugarh.
Toz:
Shri P.N.Roy
C/0 Shri Dinabondhu Debnath,
Garodia Road, Jyoti Nagar.
Dibrugarh =- 1.

Copy to :-
1. JE(A)/Accounts Branch/Office Order File No. G-5
U.B. Division . CWC Dibrugarh.
sd/~ Illegible
(R.S.Goel)

Executive Engineer
U.B.Division :CWC Dibrugarh
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ANNEXURE = 15

Gram:Foregast - Phone : 20799

GOVERNMENT OF IEIDA
CENTRAL WATER COMMISSION
UPPER BRAHMAPUTRA DIVISION
P.0O. CENTRAL REVENUE BUILDING
DIBRUGARH - 786003

No. UBD/Dib/Wc=3(Vol.IX)/94/8245-48 Dated the 17.10.94

OFFICE¥X ORDER

Due to urgency of work the undersigned hereby
appoints to Shri Padma Nava Roy on a temporary post of ad-hoc
W/C Khalasi for a period of 89 days with effect from 17-10-94
to 13-1-95(A.M.) on a pay of Rs.750/- p.m. in the scale of Rs.
750-12-870-EB-12-940/- plus usual allowances as admissibée
from titme to time.

The appointment is purely temporary and will not
confer any title for further employment. The appointing
authority reserves the fight of terminating theservice at any
time without assigning reason.

He would look after the Divisional Rest Room of
the establishment of Executive Engineer, U.B. Division, CWC
Dibrugarh against the scnctioned estimate.

Sd/~ Illegible
R.3.Goel)
Executive Engineer
To,
Shri P.N.Roy
Naliapool
Dibrugarh.

Copy to .,
1. Accounts Branch, U.B.Division, CWC Dibrugarh.

2. J.E.(A) U.B.Divn. CWC Dibrugarh C/9.



ANNEXURE -~ 16

Gram : Forecast Phone : 20799
GOVERNHMEKT OF INDIA
CENTRAL WATER COMMISSION
UPPER BRAHMAPUTRA DIVISION
P.0O. CENTRAL REVEKUE BUILDING
DIBRUGARH -~ 786003

No. UBD/Dib/Wc~-3/193-97 Dated Dibrugarh the 11-1-95

OFFICE ORDER

Due to urgency of work the undersigned hereby
appoints Shri Padma Nava Roy im a temporary ppest of W/C
Khalasi as ad-hoc basis for a period of 89 days wee.f. 16-1-1995
to 14-4-95 (A,N.) at a pay of . 750/- p.m. in the scale of
Bs. 750-12-870~EB-14-940/~ plus usual allowances as admissible

from time to time.

The appointment is purely temporary and will not
confer any title for further employment. The appointing au
authority reserves the right of terminating to service at any

time without assigning reason.

He would look after the Divisional Rest Room of
the establishment of Executive Engineer, U.B.Division, CWC

Dibrugarh against the sanctioned estimate. o

Sd/- Illegible
R.L.Dutta
I/C Executive Engineer

To,
Shri P.N.Roy
Naliapool DPibrugarh.

Copy to - _
1. Accounts Branch/JE(HQ)/C-9/0.0.File No. G-5

m. A'I.YI_
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Dibrugarh. No. UBD/Dib/WC-3/1612-16
Government of India
Upper Brahmaputra Division
Central Water Commission
P.0. Central Revenue Building
Dibrugarh - 786002 (Assam)

Hone : 20799 Date 28-4-1995

OFF ICE ORDER

Due to urgency of work undersigned hereby

appoints Shri Padma Nava Roy in a temporary post of W/C Khalasi
as Ad-hoc basis for a period from 17-4-1995 to 13~5-1995(A.M.)
at a pay of Rs.750/- per month in the scale of Rs.750-12-870-EB
14940/~ plus usual allowances as admissible from time to time.

The appointment is purely temporary and will not
confer any title for further employment. The appointment
authority reserves the right of terminating to service at any
time without assigning reason.

He would look after the Divisional Rest Room of
the establishment of Executive Engineer, U.B.Divisiomn, cWc.,

Dibrugarh against the sanctioned estimate.

To,
Shri P.l. ROY'
Naliapool, Dibrugarh.

sS4/~ Illegible

Executive Engineer
U.B.Division; CWC Dibrugarh.

Copy to - |
1) Account Branch/JE(HQ)/C~9/0Office order File No. G-5
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IN THE CENTRAL ADMN. TRIBUNAL, GUWAHATI BENCH

Q. 1n-95
O.A. 241/95 '

Shri Padmanava ROy .... Petitioner
-Versus-
Union of India & ors. ... Respondents

In the matter of ¢~

Statement-in-reply petitioner to the
written statement.
The humble petitioner above named,

MOST RESPECTFULLY SHEWETH i~

1. That the petitioner in reply to the averments
made in the written statements reiterates and asserts
the statements made in the original application and
rejoinder thereto and denies all contrary statements :-

It is specifically denied that there is no vacancy
available in the upper Brahmaputra Division C.W.C. Dibrugarh
as contended in para 8(i) of the written statement. The
petitioner asserts that 12 posts are lying vacant in that

division.

2.” That the petitioner further states from the office
of C.W.C.Dibrugarh"Staff Position return " are being sent
regularly for every month to‘the Superintending Engineer,
C.W.C.Guwahati, from the said staff position return of
last 6 monthé, partiqulars of post, vacancy position in the

Upper Brahmaputra Division C.W.C. will be available.

Contde 2ececcee
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3. That as per C.W.C. norms, against each site
minimum two staff is rgquired and there are 31 site and
minimum requirement of Khalasi is 62 if the Dibrugarh
Division. Presently 50 posts are filledup by regular

employee and rest are lying vacant since last 5-6 years.

4. That the petitioner beg to state that there are as
many as 17 - Work Charge employees who ars working since
last 12 years to 3 years. On seasonal basis and as éuch it
is evident that there is substantial posts against which
services of work charge employees are wit utilized depriving

their letitimate claim of being regularised.

5. That the petitioner begs to state that there are

3 discharge sites in upper Brahmaputra Division namely,
Chenimari, Sibsagar and Chaldhowaghat where minimum required
employees are 3 in each site so actual vacancy pertien~is

position is even more then 12.

It is therefore prayed that your Lordships-
may be pleased to direct the Respondents
to produce the "Staff Position Return"

of last 6 months of Upper Brahmaputra
Division and be pleased to consider the

matter in the light of the facts stated

above.

aAnd your petitioner duly bound shall ever pray.

Verification.

A



VERIFICATION

I Sri Dibakar Das $/0 Late Bhupal Ch.Das
The petitioner do hereby solemnly affirm and declare th
that the averments made in para 1 to 5 are true to my

knowledge belief and information. I sign this verification

this 9th day of November 1995.

VMJM/L A

Signature.



